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ACT No. XVI or 1891.

" Passep BY THE GOvErRNOR GENERAL OF INDIA IN CouNcIL,

(Recewed the assent of the Governor General on the 14th May,
1891.)

An Act to declare certain Courts ih British
India to be Colonial Courts of Admiralty.

HEREAS it is provided by the Colonial Courts of

& 54 Vict,, Admiralty Act, 1890, that the Legislature of a

27. British possession may by any colonial law declare any

Court of unlimited civil jurisdiction in that possession
to be a Colonial Court of Admiralty;

And whereas it is expedient, in pursuance of that

provision, to declare certain Courts in British India to
be Colonial Courts of Admiralty ; :

It is hereby enacted as follows :—

I T . 1. (I) This Act may be called the Colonial Oourts
' ' » of Admiralty (India) Act, 1891; and

(2) It shall come into effect,—

(@) if Her Majesty’s pleasure thereon has been
signified, by notification in the Gazette of
Indla, on or before the first day of July,
1891, then on that day, or

(b) if Her Majesty’s pleasure thereon has not
been so signified on or before that day,
then on the day on which Her Majesty’s
pleasure shall be signified by such a noti-
fication as aforesaid.

2. The followmo Courts of unlimited civil juris-
diction are hereby declared to be Colonial Courts of
Admiralty, namely :— .

(Z) the High Court of Judlcatur at I‘or t Wils

: liam in Bengal, '

(@) the High Court of Judicature at Madvras,
-(3) -the High Court of Judicature at Bombay,
(4) the
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(4) the Court of the Recorder of Rangoon,
(5) the Court of the Resident at Aden, and
(6) the District Court of Karachi.

3. The expressions ““Court baving Admiralty
jurisdietion ” and ““ Admiralty Court’’and the expres-
sion “ Admiralty or Vice-Admiralty cause,” and other
expressions referring to Admiralty or Vice-Admiralty
Courts or causes, shall, wherever any such expression
occurs in any enactment of the Governor General in
Council, or of a Governor in Council or Lieutenant-
Governor in Council, be deemed to include a Colonial
Court of Admiralty and a Colonial Court of Admiralty
cause, and to refer to a Colonial Court of Admiralty
or a Colonial Court of Admiralty cause, respectively.

4, Court-fees in suits instituted in the Colonial
Court of Admiralty at Rangoon, Aden or Karachi
shall, unless the jurisdiction of the Court is to be
exercised in any matter relating to the slave-trade, be
leviable in accordance with the provisions of Chapter
IIT of the Court-fees Act, 1870. VIIof 1

5, The enactments mentioned in the schedule are

.

“hereby repealed to the extent specified in the third

" column thereof.

THE SCHEDULE.
(8ee section 5.)
ENACTMENTS REPEALED.

Number and year. Subject or title, Extent of repeal,

X[ of 1889 .| Lower Burma Courts | Section 48, and the words “ Ad-

Act, 188Y, miralty Jurisdiction” prefixed
, thereto. ’
11 of 1864 .| Justice at Aden . . | In -the preamble the words and

. figures from and inclusive of

SRR : “and whereas Her Majesty”

: down _to and inclusive of

“ Statute 12 aud 13 Vict,
84." .
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